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11 14 hars.;
RE LEGISLATION ON
DEFECTION
SHRI P. K. DEO (Kalahandi)

On the 1g9th of last month I drew the
a‘tention of the House through you and
that of the Minister of Parliamentary
Affairs that the Prime Minister in a press
association lunch  on the zist April,
had suggested she will be bringing a Bill
thereby debarring the members of various
legislatures to defect or to cross floor and
if they defect at all they will lose their
respective seats. It is mope than a fortnight.
No reply has come from the Minister as
yet. In the meantime to our great distress
we come to know that 3 of our MLAs.
are kept under confinement in the Hary-
ana Guest House and Mr. Yashpal Kapoor
is . instructed to rush to Bhubaneswar
with a bagful of money. Attempts at
toppling ar¢ taking place in spite of the
so-called massjve mandate. What will
happen if the Prime Minister goes back
wn her own words? I want a categorical
assurance, Since Mr. Raj Bahadur is
not present. I want Mr. K. N. Singh
tolisten. He is talking to-some lady there.

MR. SPEAKER : The point. raised
- oncerns defections. The item concerns the
Minister of Parliamentary Affairs,
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI = KEDAR NATH
SINGH) : I am listening.

SHRI B. P. MAURAYA (Hapur):
Not some lady, an hon. Member of the
House, Mrs. Sheela Kaul.

SHRI P. K. DEO : What is the decision,
Sir ?

.

MR. SPEAKER : It will be conveyed
to the Minister.

SHRI P. K. DEO : Gonvey to whom ?

SHRI KEDAR NATH SINGH : I
shall convey it to the concerned Minister.
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SHRI P. K. DEO : They are in con-
finement. They have sent a message
to us ‘Kindly salvage us from the jail;
we are in the Haryana guest-house we
have been kept in confinement’.
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SHRI P. K. DEO : Through the sweeper
a small chit has come, and I can place it
on the Table of the House.

THE MINISTER OF COMMUNIGA-
TIONS (SHRI H. N. BAHUGUNA) :
The hon. Member is making a wild
allegation ? On behalf of my pary,
please permit me to say that our party
has nothing to do with defections in any
place including Orissa. But if thie hon.
Member is afraid of his own shadow,
Government cannot help it.

SHRI P. K. DEO : Let a parliamentary
team go to Haryana guest-house and take
evidence from them.
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SHRI M. RAM GOPAL REDDY
(Nizamabad) : May I make a submis-
sion ?. . .

MR. SPEAKER : Why is the hon,
Member coming in between ? The
Ministers are trying to answer it. Unless
he comss on those Benches, why should
he come in between ?

11.17 hrs,

RE : REPORT OF THIRD PAY
~ " COMMISSION °

SHRI S. M. BANERJEE (Ka.nlpu,r} :
With your permission, I would like to
refer to an important matter which is
agitating the minds- of all the Gentral
Government employees throughout the
country. '

I would not have referred to this matter
bad it not been the last day of this session
of Parliament. I have come to know
reliably, despite the assmance of the hon.
Minister, Shri Yeshwantrao Chavan that
the Pay Commission is doing its best to
submit its report at the earliest oppor-
tunity, that they are not going to submit
their report in 1972; that would mean that
all those who are likely to retire in 1972
will be deprived of this benefit. So, the
Central Government employees’ organisa-
tions, who never wanted to start an all-
India struggle have decided to start an
all-India agitation in the month of July,
1972 Let it not be taken as a question of
prestige  on the part of Government.
We do not want this thing to come up.
I would request the hon. Minister Shri
K. R. Ganesh to kindly assure this House
that in spite of the fact that the House
is adjourning today, the Finance Ministry
will see that the report is published or
the report is submitted in 1972 and at
the latest by July, 1972. I want an ass-
urance from the hon. Minister sothat it may
allay the fear in the minds of 22 lakhs of
Central Government employees that the
Pay Commission is delaying the matter.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) I have

replied to this question many times.
Last Tuesday, in reply to a question in the
Rajya Sabha, I had indicated that the Pay
CGommission had indicated that they were
trying to expedite the report as carly as
passible. Though they could not give
any definite indication of a definite date,
‘T feel and T am sure that within this year
‘the Pay Commission would be able to give
‘its report. :
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SHRI K. LAKKAPPA (Tumkur}

I support the point made just now re-
garding the flood damage caused, - In
Mysote State also, there has been d:lm;;_ge
caused by floods due to the recent rans
in the State. Some relielshould be afforded
to the Mysore Government to tackle the
situation.

SHRI S. B. GIRI (Warangal) : About
the Gratuity Bill, the Sclect Committee
has submitted its report. The labour
Minister had assured us that the Bill would
be taken up and passed this session.



